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SHRI SAMAR GUHA : No Sir, 1
can continue for hours. If they want
to hear me, I will make the speech.

What is the miracle, what is the magic
wand--I want to know, from Prof. Nurul
Hasan—that has brought so many thou-
sands of teachers in one solid phalanx,
in one confederation ? Is it possible,
particularly  among the intelligentsia ?
1 have said two intellectuals do not meet
together. When two intellectuals meet,
there will be a third point in their arguments.
Therefore, 1 only want to draw your atten-
tion that as I used the word—without
trying to ride rough-shod over the senti-
ments and in'elligence and judgment of the
profession of education, you should go
deeply into the causes,as to ascertain why
they have combined. Why ? They are
unjted ? There are certain basic
reasons. There are certain basic motives
behind that. That motive, some people
simply attributed it to some sabotage,
some, I should say to conspiracy, enginee-
red by the Jana Sengh or some other
political Party. 1 should say, so much
credit should not be given either to the
Jana Sangh or the RSS or to any other
political Party. That way you will be
undermining the intelligence and the Judg-
ment of the four thousand teachers of
the Dethi University. ...

MR. CHAIRMAN : You may continue
the next day. Now we are taking up the
discussion under Rule 193.

[Suri R. D. BHANDARE in the Chair}

17'58 hrs.

DISCUSSION RE : PAYMENT OF
BONUS TO WORKERS

MR. CHAIRMAN Mr. Banerjee.

SHRI S. M. BANERIJEE (Kanpur) :
I would like to initiate a discussion on
the payment of bonus,. particalarly, raising
the quantum of bonus paid to the workers

" from 4% to 8.33%.
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1 am happy that Mr. Khadilkar-is here
and I remember how the workers felt happy
when Khadilkar formula was announced
and T was seriously thinking whether the
Government should take a decision ' them-
selves without referring this matter to
the committee and raise the minimum
quantum of bonus from 4% to 8.33%,
and also remove the ceiling of 20%. So,
the question of raising the minimum
bonus from 4% to B.33% is agitating
the minds of all sorts of workers, whether
in the public or the private sectors and I
am confident that there is going to be a
wave of strike before the Puja holidays
if no decision is taken by the Government
to raise the quantum of bonus. The
hon. Minister is aware that there had been
strikes in Bombay recently and their main
demand was that the quantum of bonus
should be raised to 8.33%. Even in
to-day’s mewspapers you will find that
the textile workers of Bombay have taken
a decision that over two lakhs of workers
in the Bombay textile mills will go on a
strike on 2nd September to press their
demand for a minimum bonus of 8.33%,.

18 hrs,

MR. CHAIRMAN T may bring to
the notice of the House that only one hour
has been allotted for this discussion. We
must conclude this discusion at 7
O’clock. Those who want to take part in
the debate may kindly remember this time
factor. The hon. Minister has to reply
to the debate. This will be closed exactly

at 7 O'clock. Mr. Banerjce, please
continue.
SHRI S. M. BANERJEE : As I was

saying, the textile workers of Bombay have
taken a decision to go on strike. The
textile workers of Kanpur who went in
token strike in July, 1972 have also taken
a decision to go in for an indefinite strike
if this question of minimum bonus is not
settied, The Khadilkar formula caught the
imagination of the workers only because
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the minimum was raised. The Minister
is awars that the employer mantains
two books, One book which shows the
balance sheet is open for inspection; it
shows no profit or hardly any profit and
they pay four per cent on the ground that
there is no profit. They maintain the
other book which is meant for their own
information and action, which is never
shown to the employees, to the workers’
representatives. There are the working
journalists, the non-journalists and every
other section of employees. Every section
of the working class has demanded that
the minimum bonus should be raised to

8.33%. 1 do not know when the
Review Committee is gomng to submit
its report.

The Railway employees, the Defence

employees the P&T employees, those who
are  working in the departmentally-run
establishments etc. have been demanding
that the Bonus Act should be made appli-
cable to them. But we are told that this
demand of theirs is being rejected by the
Government on the plea that the ‘terms
of reference’ do not cover those employees
who are working under Government-run
establishments. It is a sad commentary
on the talk of ‘socialism’. 22 lakhs of
Government employees are not covered;

those mn the Defence establishments,
those in the P& T, those in the
Railways, Chittaranjan Locomotive

Works, etc., cannot be covered under this.

This demand has become their living
demand. The Central Government em-
ployees will join hands with the private
sector employees to have a token strike
throughout the country if needed to
press their demand for bonus. 1 do not
know how far this is correct, but we
hear that this question of raising the bonus
was discussed in the Political Affarrs Commi-
ttee, the Internal Affairs Committee or
the Cabinct as a whole. It has come out
in the Press. [t wa« said that the Goverr-
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ment  wants to take & sirorg position.
What is ‘strong position’ Sir ? Bonus
is the only thing by which the ordinary
working man can get two pairs of cloth
for his children and the other yearly re-
quirements. Otherwise, what he gets as
salary is being spent out. His indebte-
dness is increasing; the prices are going
up. In spite of the assurances given, this
Government has miserably failed to
hold the price-line even after 25 years of
freedom. It is a sad commentary on our
planning. It is a sad commentary on
our talk of socialism.

The hon. Minister should assure us that
the committee will be asked to submit
its report, at least an interim report inmme-
diately so that the minimum bonus could
be raised from 4 per cent to 8,33 per cont
before the Puja holidays, because in
Bengal and other places, there is going
to be a wave of strikes. 1 am not pleading
for strikes; T do not want that thete should
be any stoppage of production...Bat
the line between hunger and anger has
become thinner, and in spite of all the
sermons, whether from the hon. Minister
of Labour or from the Prime Mmnister,
nothing is going to check the workers or
restrain them from taking recourse to
strikes, because they have a feeling that
the employers are minting money at their
cost but when the question of payment
of bonus comes up, immediately a balance
sheet is shown in which no profit is shown.

1 would also plead that this bonus should
be cxtended to all employees in the public
sector and also to the defence, Pand T and
railway employees. My hon. friend Shri
A. P. Sharma, wha:is not here at the moment,
had almost threatened the Government
on behalf of his federation of railway-
men that there would be serious
unrest if Government did not con-
cede bis demand, We took a deci-
sion in the consultative committee .
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Shr1§ M, Banerjee]
Thete was 8 unammous decision by all
sections and by all Members who were
presomt, and there was a unammous
resolution that the bonus should be raiced
from 4 per cent to 8 33 per cent and that
this question should be referred to the
reviewing committee called the Madan
Commtiee for including these employoes
also within the purview of the Bonus Act

18 08 brs
[Strs

I would request the hon Minister to ex-
plain to us the causes of delay Is 1t a
fact that the members are not agreeing?
Is 1t a fact that there are some members
who are not prepared to sign 17 How
15 1t that those central organisations which
were already committed 1n the Indan
Labour Con‘erence tor 8 33 per cent bonus
and who pleaded for it, are also hesiat-
ing? I amsure that they do not hesitate to
submut the report

But 1if that 1s not done, I am sure there
1 gomng to be labour unrest We do not
want to stop productton even for
& mnute at this hour, becduse our country
nmeed production But after all, Produce
and pertsh cannot be the slogan produce
or pernh was the slogan, and the workers
produced, but their wages weie not increased.

K N Tiwary m the Chair]

I'ven In respect of 25 lakhs of Central
Gove ranment emplovces the Pay Commiss-
ion’s report has not yet been submutted, the

prices have gone up and the 1ndex has
crosscd 238 points. and yet the Centra]
Governueat hdave not taken a de 1sion
to give them any inteum relief

On behalf of the All India Trale U1on
Congress and the orgathiation of the Cen-
tral Government employees like defence
and othors which I represent, I want to
make a fervent appeal to the hon Minister
who 1§ the initiator of this particular for-
mula called the X hadikar formula, to see
that it 1s implemented
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When Govarnment have iaken 2 rigd
attitude, 1 camnot understand why bonus
cannot be paid to the Goverament emplo-
yees, and why the employers should not
be forced to pay bonus to the employees
Rs 38 croresis being paid as compensation
for the insurance companies, Re 10 crores
1s being pad to the ex-Rulers How 1s
1t that they cannot pay bonus to their em-
ployees ? It 1s a sad comumentary on our
talk of freedom

1f thehon Minsster cannot commit him-
self this way or that way just now, let him
not do so, but 1t would be better 1t before
the Puja holidays, it ts decided and a
commitment 15 made in this House that
a decision will be taken to increasc the
minimum bonus from 4 pet cent to 8 33
per cent, and 1t will not be restricied to the
public sector or private scctor employees
only but it would also be oatended to the

defencc, ratlway and other employecs
PROV MADHU DANDAVATF
(Rajapur) Sinwe nmy non-official Bill on

the Bonus A¢t amendment already under
discussion, | would not like to repeat
the points I had already mentioned while
moving the Bill for constleration tn this
House The discusston 1s still in progress
Therefore, at the very outset, let me pont
out the spucial reasons in view of which
1 have demanded a discussion A news
report had appeared in the press sometime
ago that the Uniton Cabtnet has taken a
decision to make ex-gratia payment to
the publi undertakings workers before
the Pywa holidays The same report said
that the Bonus Roview Committee 13 sharply
divided on various aspects of the bonus
problem, whereas the working class re-
presentatives on the Board Committee
aré insistmg that the minimum quantum
of bonus should bo raised from 4 to 8 33
per cent the employers’ representalives
are not agreeable At the same time, 1t 18 re-
ported that the representatives of the emplo-
yers feel that they have no objection to
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widening the scope of the Bonus Act so
that evem the other categories of workers
could be paid the minimum guantum of
bonus; only they are., opposed io raising
the minimum quantnm from 4 to 8.33
per cent.

Therefore, we wanted a categorical clari-
fication from the Labour Minister in view
of the agitation that is going on, whether
the Cabinet has really taken a decision
to make some payment before the Puja
holidays.

There was also a news report that in
view of the rift that has taken place within
the Bonus Review Committee, probably
the entire Committee is likely to be wound
up. Of course, even if the Committeo
got wound up, the problem does not get
wound up, because the problem still
continues. We are scized of the problem.
Therefore, T would really like the Labour
Minister clarify categorically as to what
is the policy. The basic issue of the con-
cept of bonus has to be clarified. What
is their concept? Is it merely profit sha-
ring? 1s jt surplus sharing? Is it pros-
perity sharing? Is it just ex-gratiu pay-
ment or do they consider bonus as a
device, to bridge the gap between actual
wage and living wage?

Once they make their position clear on
this, the question arises what are the econo-
mic conditions today. 1 can understand
the Government saying that because they
have not the financial resources, though
they accept the concept of bonus as a
device to bridge the gap between actual
wage dnd living wage, probably some
adjustment will have to be made. But
that argument is not forthcoming. On
the contrary, they do not make their position
very clear whether they consider bonus
as a deferrod wage; at the same time
they talk of linking wages with produc-
ivity. Those of ug who are in the working
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class movement find’ this & very dawgerou
principle, to link wages with produtti-
vity. Apparently, it appears very sound,
that if you Hnk wiges with preductivity,
it will be an incentive tothe workers to
increase  productivity, But there dre cer-
tain reasons why we are opposed to this
outright linking because it is not merely
labour which is the sole factor which deter-
mines the level of productivity; there are
many other extraneous factors such as
the availability of raw materials, level
of prices of raw materials, technigues of
production available, the manipulations
that are going on, artificial scarcities that
are created. Hence we will pever give
consent {0 linking wages with producti=
vity. But because of the necessity of bridg-
ing the gap between actual wage and living
wage, we have been insisting that some
sort of link must be established.

I do not want to utilise this opportunity
merely to score a debating point over
Government. But I want to pomt out
to the Labour Minister that since the
agitation for bonus has begun certain
tendencies  are rdeveloping  in  the
Government to deal with it in a very unde-
mocratic manner. For instance, i the
City of Bombay, the Bombay Municipal
Corporation which is actually controlled
by the ruling Congress went out of irs
way to score over the opposition ahd
pass a resolution that ex-gratin payment
amounting to bne month eméluments to
be given to the civic  workers.
Then a conflict developed between the
Government and the Corporation. As
a result, instead of amicably settling the
issue with by sitting with the representa-
tives of the Corporation they resorted to
a most undemogratic method of bringing
in legislation to thwart it, It has never
happened in independent . India, The
Maharashtra Government broughtin legis-
lation throngh,  which they wanted to
put a ban g the Municipal Corperation
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{Shri Madhu Dandayaig)

o see that their democratic, ungnimous
decision taken on tho fipor of the Corpora-
tion was not at all impiemented. They
went a step ahead and have told the Cor-
poration  that if they implemented
the decision, it would be the responsibility
of the Councillors and officers concerned
to make good the loss sustained because
of the payment,

Again, another tendency is developing.
The BEST workers were assured of a cer-
tain payment—38 33 per cent. Now they
feel that in view of the new orientation
in the stand of the Government, there
must be further difficulties. Therefore they
are seeing to it that even on the decision
that has been taken, some new restric-
tions are put as a result of which the situa-
tion is becoming very dangerous in the

City of Bombay, in Caicutta, Kanpur
and elsewhere.
Therefore, if Government want to

adopt a shghtly different pomnt of view
let them have a report with the central
trade unton organisations and try (o adjust
and ecvolve a soluton. But do not
try to follow undemocratic  practices.
Today you are in power; tomorrow some-
body else will be in power. [ do not want
to give to the legislatures overriding powers
by which they will destroy the autonomy
of organisations like the Bombay Municipal
Corporation and other local authorities.
I wish they will not concentrate in their
bands such powers which will destroy
the structure of democracy and autono-
mous institutions in the country.

SHRU DINEN BHATTACHARYYA :
{Serampore) The question of raising
the minimum bonus to 8 33 per cent
was long ago discussed i the other House
and the Minister, Shri Khadilkar, him-
self admitted the reasonableness of the
case. But he took several months to cons-
titute a Committee to review the bonus,
Then a long time was takéh. We do not
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know what the Committee wilt produce
and whon. In the meantime, kite-flying
is going on that there is no unanimity in
the Revisw Committes., Somebody
is saying that those companies which make
profit will give 8.33 per cent and those
which are not, will give less. If this
discrimination  is going to take place, [
tell you on behalf of our organisation,
on behalf of the largest number of wor-
kers, that they will not accept it. They
will not accept a paisa less than 8 33 per
cent.

The idea of bonus came to India as
a deferred wage. It has nothing to do
with productivity and production or
profit. You are denying this principle
to a large section of your own employees,
the government cmployees. You have
no nght to do it. So if the Rewview
Committee delays a decision, Govern-
ment must come straightforward and
declare that the minimum bonus will be
8 33 per cent for all, including the Defence,
Raitlways and other government under-
takings’ workers, all muncipality wor-
kers and other workers. I have got every
reason to belicve that pressure was given
by the Centre to the Bombay Corporation
not to concede the demand of ex-gratia
payment and that has come in the papers.
So, in the meanume, the agitation s
going on everywhere. In West Bengal
already the workers are on the move. On
the 15th of next month, all the engineering
and other employees of Calcutta will ob-
serve a Bonus Day in which the trade
union  organisation  people, affiliated
or owing allegiance to their party will
come forward and a united movement is
growing up in West Bengal to snatch the
night, and if the Government still hesitates
they will have to reap the consoquences
in future.

So, on this occasion, T will appeal to Mr.
Khadilkar, immediately announce it.
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Enough time has been given to the Review
Committee. You took five months to
set up the committee. You have not
included our organisation in spite of the
fact that we represent seven lakh workers
all over India. In spite of it, the workers
had an expectation that they wilt get some-
thing, Pooja is nearing, and the time
is up. But the Government is sitting tight.
There is some news already which has
come in the papers that there is no chance
of unanimity in the Review Committee.
My point is, you go to the Cabinet and
announce immediately that there will be
a minimum quantity of bonus, and it
should not be linked with any question of
production or productivity, and all the
employees must be covered under this
Act,

*SHRI E.R. KRISHNAN (Salem) :
Mr. Chairman, on behalf of my party,
the Dravida Munnetra Kazhagam, I
would like to say a few words on the
decision issue of payment of bonus, parti-
cularly raising the quantum of Bonus
paid to workers from 4 per cent o to 8.33
per cent, raised by my hon. friends, Shri
S.M. Banerjee, Shn Madhu Dandavate
and Shri Jyotirmoy Bosu.

At 1960-61 prices, in the year 1960-6!
the net domestic industrial product was
of the value of Rs.13,294 crores and at
the same price level in 1969-70, the net
domestic industmal production was of
the value of Rs. 17,955 crores. The increase
of the domestic industrial product
during these ten years was of the order
of 42.5%. Who has contributed to
this increase except the workers of the
country? But, at 1960-71 prices the per
capita income has gone up by only 18%.

Prof. Madhu Dandavate has calculated
that if bonus is given at 8.33%, the amount
would come to Rs. 200 to 250 crores. When
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the net industrial product has gone up
by Rs. 4661 crores, the amount of Rs. 200
or Rs. 250 crores is not much. Itis not
even half of the tax arrears of Rs. 430 crores

as on 31-3-1972,

In 1965, after the enactment of Bonus
Act, the percentage of bonus was fixed at
4%. But, during these 7 years, the value
of rupee has come down by 50%. There-
fore, Sir, it is imperative that bonus at
8.33% is given to the workers throughout
the country. According to 1971 census,
the total population of the country is
54.74 crores. The total number of wor-
kers in all sectors of industries including
agriculture comes to 18.36 crores, In
1969-70 the daily income of worker was
not even one rupee.

It was expected that the Bonus Act would
resolve many controversies, but in fact,
the Bonus Act itself has created many
problems. A Review Committee has been
constituted by the Government in April,
72 and I would like to know from the
hon. Minister when the Report of this Co-
mmittee is expected.

In 1969 the textile mill owners at Coim-
batore agreed to pay 8.3%  bonus to
textile workers and again in 1970, in another
agreement, they consented to give 8.3%
bonys to textile workers, In 1970 while
addressing the Rashtriya Mill Mazdoor
Sangh at Bombay, Shri Sanjavayya, the
then Labour Minister assured that the
Government would bring forward an amend-
ment to the Bonus Act. In this very
house, while discussing a Private Member's
Bill, the hon. Minister of Labour assured
that the Bonus (Amendment) Bill
would be introduced shortly. Sis, the
report of the Bonus Review Committoe
should be expedited and the Government
should take the earliest opportunity to bring
forward an amending bill providing to

“The original specch was delivered in Tamil.
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give 8.33% bonus to all the workers of the
country.

With these words, I conclude.

ot g wr w8 33 wfowy e
W wa §, vewr & wAdw owow 3w
e wes Awge W e wifge o wE
v wfy faoenm wifgd | dma rE ¥ ¥
figeurt &, Gt &A@y W) gy fyea i feey
ey & &) AT s Y @ @1 WO
¥ o wgd wadt ¥ IWET WEEET  WR
¥ 92, qawm vy ¥ foo, gud  @uas
waq *H & f1 aE feerq § famm
amT dqa § | S HE A gy A8
7 fawar 31 W ¥ foao smw Ao oA W
wf §, Dew foyrdde & o A o€ ¢,
2T fewrdde & fao &7 of §, oA,
mfafedfafed, s from geem & foed
gErRd ¥ B %, U owW ¥ A
e ft wnr oY af &, AWl dmw WY
wdnfet &1 e & gF &1 Afew e
g %a ¥ ¥ 9 17 Af frm ¥ owm
& fr wedr wen sfaweew & w2 O @
o qAAr T aF & a1 IRE G wAETT
N wifwr @ A ¥ Amg X oamy W
FHT M X W AR AT T AT
ot P 1 Ty el T kW A A
fiowa o g ww A wT W § WR
2 fgrwa Wt zEm a wAwEw AW
wefre Wt %C qg §1 ag ow afaw
& W ¥g A oW q@ v & fao
aw fgerm ® v & W afawew ¥ o
wiw wner a Wi T A A gfa wond
wowt W wew ¢ fe ooy de e
w1 v § gt drw w1 wR T S
R ¥ wrr it gwrd et & faad qwre-
e Wit Ra-dre s dra-drg g sTr e
t afew wgt v ¥ dqw o @@ oA
qrg Wge ®W s § dur Wy fear omar
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§ oA ¥ gy W Wi ¥ wfes o
i § wfadr Bt ¥ ww ¥ ofwr o
xR AT wm § 6 oww @ dwr WY
W & v w7 @ e ¥ oo 0 oo
#W W WY @perc w6 @ & wuew |
fir ¥w & T g W X W e
oy wmay sdfar € s

froft are Y amer ¥ v ¥
arm & faer ®r ¥ T faeam W Sl
W ey &, ey w# ) T www ¥ 99
AT ® GHETET AR AR T 1 &AW
I G W g gwr ar) aegd
TG qHTT R ®TF OF TETR B
A FaET T W ot fF ST erer
sfawg dFw for sno feear 2[00 @)
AEA ) TH T ¥ TG O FWr W
T AT ¥ oA AR a3 W9 A gy
wreTe AR frar . Auw W oAEr ey § e
T feqr) & @ gEr 9% wear A
F f& wimfar /), s & @\ @ =
TR ¥ AR W N 5w e Wk
qIEWE SuNNfaEt & wv F W E AT
¥ ug get % wg owrf wIw gET
T oAy &1 R fadew § fRowm @@
g WA, SeT ¥ " AT § 6l 3w
aE W W W T qrfe @ W &
ANFT K HF AHTT J WM @) wwE
W T SN W @ W W W oam
g e faer amn anfg® oW gw wneR
§ ofaw froir & wife o srewr g &)
Rur wod fear oY W wd A g
w1 oAt fear &, 9w X W OEr AT owrew

ggaw faguar i

SHRI RAJA KULKARNI (Bombay-
North-East) Bonus has assumed a
crucial role m industral relations and
mdustrial unrest was avoided last year
through what 15 known as Khadilkar
Formula. Now this year there has been
a delay by the bonus review committee.
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1 do not. know how the hon, Minister is
trying ta avoid industrial unrest that is
now impending, in the next two or three
months. Jt has already started in the
Industrles. The bonus issue-Government
workers and industrial workers and
all trade wunions have been pointing
to the Government that it must be regarded
as a wage policy issue. Government has
still not made up its mind on the question
of minimum bonus. Government has
got legislation on the minimum wages.
Why does not the Government think
it necessary to have legislation on mini-
mum bonus only, as an immediate step? I
wish the Government comes out with
legislation. if Parliament is not sitting
when the time comes, the Government
should come out with an Ordinance for
minimum bonus. The whole point is
about raising the quantum from 4 to
8.33 per sent .This question of raising the
quantum has been criticised by the em-
ployers and 1 do not know why the Govern-
ment is afraid of the criticism of the em-
ployers. This criticism is always there.

BHADRA 3B, 1804 (S4X4)
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Fraofe o & sgag g, waww
® = % o fefimer 8. 33 e WAy
 wwerd frenfedt st s
wir 4, afew wely wiww o 3, wife e
#qwT 8.33 9tz ¥ wwwg § 1 1970
®1 AWy @ I & q gawr welwr v
s nwmgdi W 1070% R T ® WER
oeAiN W ¥ T u® A 1971 T
s 2 T @ frwma & w § famowr
aw ol T &, w31 arlw AW o
dw ey S wifegd, g AW o s
¥ 31 wrer @ AR af e, A
fagtr afy afer §, TEW A qE ¥
farg wnt fear &, fwy wrw @y

wiferry wEM & wane weRd W
1970 % 32 oY uEalg qWw  (eAwr
w1 gvak wgt @ wH oide & ag
W2 fE o e A0 & AR e &
qug § W folqg +fy gor, @ 1970 *
vmai  dE @ et weET &
sy wfafom fam wr g, @ #e faar

Whether it is a question of raising}the bonus ardwry ag @ Iy am § 1870 F AR

or wages or DA or giving any benefit to
the workers, employers always raisc the
bogie of increasing the wage cost.

It is the contention of the trade unions
that to raise the quantum of minimum
bonus is to raise the efficiency of the manage-
ment, Government should look to the
raising of the quantum of bonus from
this point of view, {f this is not raised,
probably corrupt and mismanaged umits
will be protected and the workers will
suffer. Therefore, if Governmentare seri-
ous about improving the efficiency of
management and performance of units,
the best way is to increase the quantum
of minimum bonus from 4 to 8.33 per
cent.

o wmtig wf (peite) ¢ vl A,
§ oy wieg & amroor W AW o

Wl wEew ¥ 8.33 g ¥ @ wuy
SR & AT cEErs 9 fremr et
Tg 1971 % wAy ¥ ¥ we faar ond,
& q¥ wmed &Y @ & o feafa § e
qUgT e A W, A W e 7 ag
& 3 vk g W ey W www A g
) & fridm s aear gfs g A
N waw A wfgd e oz waeerd wogd
 wf &, vy faffad & o §, afew
ddr wwm W &, R swr anfieeey
wrisr feem §0

W A W Al s W af Wi Ave
=@ 3R e § wg wrd wiefadfy
giy §, = #1 7w ¥ 8,33 qWdT AWE
szmifr g stz It ey, Rt
1971 %7 fafase adr ater &, Frgr 1971
w1 ¥ufrdwa Wt ot Frwrerr & oo T W
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fot &) o g ¥ IA wrl AT WO Aret
fet & Wt 8 33 gz ¥ wear feaw
g v A g 5 ogw A welt e o
) aeg Y & g fafmw @
® 3I7 off aEv-twr W W W@e
) v o ¥ 20 T@T ¥ W@
aft o am owfr ok &, Afwa & F oo
mkaomslwﬁzmﬁm&@al

MAum ¥ o il wor v g 6%
TRz w3 fgafewr o &7 o 2v gfo
o FEER ¥ wegd W wnw R
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SHRl]: M MEHTA (Bhavnager) Stir,
T will not repeat the same points which
were dealt with by my hon friends Durnng
the course of the debate on the Demands
for Grants of the Labour Mmistry this
budget session 1 had warned the Union
Labour Minister that the workers will
be compelled to resort to strike if the
1ssue of the mintmum bonus s not finahsed
Now that has come true  When the govern-
ment claims to be so progressive and when
the Union Labour Minmster 1s the father
of the formula of a minimum of 8 33
per cent bonus, the workers of this country
do not understand why this inordinate
delay takes place on the finalisation of
this 1ssue

In stead of gomng into other points, 1
want the Mmster to give categorical re-
plies to the following questions When
1s the interim report likely to be submi-
tted? Would the government issue ins-
tructions to the employers not to recover
the advance paid by them, calculated on
the basis of a mimimum of 8 33 per cent
bonus? Would the government ask the
employers to give an amount equivalent
to 8 33 per cent as bonus? Lastly, would
the government instruct the public under-
takings and government commercial con-
cerns to pay bonus at the rate of 8 33 per
cent to thewr workers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHA-
DILKAR) : Mr Chairman, Sir, I must
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confess 1 am somewhat disappointed beca-
use I expected, while making a demand
for increased bonus, that those who are
very naturally agitated about this question
would make a demand keeping in view
the entire picture of economy.

The hon. Member, Shri Raja Kulkarni,
just referred to the entire wage structure
Apart from what is being said on the floor
of the House and what is being said outside,
I must say, if we put the entire issue of
bonus payment in a broad perspective,
in a proper perspective, it would help
us a great deal to give a serious considera-
tion to it, though we are seized of the matter.

I would like to inform the House that
the Government are aware of the demand
for an increase in the quantum of bonus.
At the same time I would like to give
you some sort of a past history, a resume,
of what happened in the past. A Bill
was introduced in the Rajya Sabha by
Shri Chitti Babu and, among other things,
this very point was there, namely, to increase
the minimum bonus from 4 to 8.33 per
cent. It was in the context of this widesp-
read demand that the late Shri Sanjivayya
because his name was mentioned here and
the statement that he made, the then Labour,
Minister indicated in Bombay, in October,
1970, that he was seized of the matter and
it was under consideration. If you read his
speech, you will find that he felt that the
time had come when we should give
some thought to the question of bonus,
whether it needs revision at the present
juncture or not. That was the only point
he made in that speech.

I dealt with Shri Chitti Babu's Bill in
the Rajya Sabha. The Government did
not support the Bill. I further stated,
at that time, that the scheme of bonus
embodied in the Payment of Bonus Act
would be reviewed. That is a commit-
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ment made by the Government. As
the hon. Members are aware, séveral

State Labour Ministers were also in favour
of raising the minimum bonus. In pursu-
ance of the demand voiced from time to
time in and outside Parliament to increass
the quantum of payment, as the House
is aware, a Committee has been constitu~
ted to review the operations of the
Payment of Bonus Act. One specific
term of reference to the Committee is whe-
ther there is a case for raising the minimum
bonus of 4 per cent and, if so, to what
extent. So, the entire review of the scheme
is left to the Committee with this term of
reference.

At the first meeting of the Committee
neld in Bombay, on the Sth June, 1972
which 1 was invited to inaugurate, 1 had
occasion to mention that it had become
customary with the industrial and commer-
cial houses to disburse on the eve of the
festival season of Puja and Diwali what
has come to be known as bonus, I may
mention thatt his practice has a past tradition.
Last time, in the course of the debate on
Prof. Madhu Dandavate’s Bill I think,
somebody mentioned, and rightly mentioned
that this bonus was initiated in old Trava-
ncore-Cochin by Sir C. P. Ramaswamy
Aiyar. It is an old tradition that on
festival occasions, the employers used to
give some reward for good service rendered
and all that. So, it has a traditional
background ... . .

of JO W WOWAT . INATYRE 94T |
qrw & qfadw o @ar &

SHRI R.K. KHADILKAR : At least
Mr. Kachwai should know because the party
to which he belongs has some sort of a tra-
ditional background. Therefore, it would be
approptiate to refer to some past traditions.
1 ended up by expressing the hope at that
meeting that the Committee would be able
to send to Government as soon as prac-
ticable their  vecommendations on the
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subject This indication was given keeping
mn view,

PROF MADHU DANDAVATE
If you will permit me to make this mnterru-
ption, even the concept of pension, if you
Jook at the historical background, came
as some sort of a reward from feudal society,
but even the modern society has accepted
it with a different connotation

SHRI R K KHADILKAR 1 said,st
has a historical background, the tradition
was there and that 1s still perpetuating
Fven in the same feudal type of commer-
cial house:  this contmmues on occasions
like Dusserah and Dewali, they give
some rewaid

Therefore [ must make 1t clear |
have hinted that keeping m view the last
year s experience, the Committee would
try to finish ther~ exercise as early as
possible, that 1 had thrown n Bombay .

SHRI S M RANERJEL We hawe
passed a 1esolution n :he Consultative
Commutte. and have forwarded it to you
for onward transmission to Govern
ment whether or not the Central Govern-
ment employees like the emplovees of
Defence Railways and Posts & Telegraphs
would be included kindly clanfy that

SHRI R K KHADIIKAR That
15 problem of coverage 1 will come to
that Have a little patience

1 need hardly go into what constitutes
bonus because that questiorn has been
raised again and again  This is a subject
on which there 1s no Jnanimous view,
but whatever way you look at it bonus
ultimately leads to augmentation of income
of the wage-carner, that 1s the object (/-
ternuption) The scheme of things 1n
the Payment of Bonus Act envisages that
this augmentation should be brought
about bv the workers® participation in the
profits made So, if you look at the
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present scheme, you will find that it has
a definite link with profits, Let us bear
this 1 mmad 1 will explain 1t further.
T am making this point because 1t 18 ofien
overlooked probably because there 15 a
provision 1n the Act for an obligatory
pavment of four per cent bonus even 1If
there 15 no allocable surplus during the
year A closer look will however, make
1t clear that this 1s evidently not so because
the payment made m a year in which
the establishment has been m the red 1s
to be set off m the computation for the
succeeding periods The set off and set-
on formula has been ntroduced or n-
corporated 1n the scheme keeping in view
this link with profits 1et us understand
what 1s the present schems.  In  fact, the
mechanism  of set-off and set on mn that
makes the bonus payable more or less
a profit-sharing aftair If, nonetheless,
it 18 contended that bonus 1s a deferred
wage to bring the level of earnings to a
reasonable level, one will also have to
take 1nto  consideration the fact that with
the working of the wage boards the function-
ing of the collectine batgaming machmery
the workers at least in the segment of orga-
nized 1ndustry, have been able to achieve
now a level of wages which compares
much better with the level ruling elsewhere
Take, for instance, steel or jute or coal
or cement-of course the final picture 1s
vet  to emerge-or textile 1f you compare
the present level of wages with what 1t
was at the ime when the bonus formila
was evolved, you will find that the wage
leve! 1n the organized sector has consider-
ably gone up now Let us bear this in
mind

SHRI § M BANERIFE Whst about
prices ”

SHRI R K KHADILKAR I am
commg to that About esther rasing
the quantam of bonus or determining
its character, the whole matter, as ] have
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said will have to be examined by Govern-
ment oa reccipt of the Bonus Review
Committee’s report, among other things,
in the context of the national economy,
before decisions can be announced. We
should not pre-judge the issues at this
stage. Now in this context, just now
Mr. Banerjee raised the uiestion of prices.
T expected and as I said 11 the heginning,
did hc put the demand of bonus keeping
in view the entire economy as the back-
ground ? He did not do that. If he
had said, ‘Look at the prices, look at the
profits, look at the general wage levels
and the productivity also’, and then if

you had put forth your claim, 1 think it
would be more justified.

SHRI S. M. BANERJLF : Producti-
vity has increased-nobody as doubted

it in many ndustries.

SHRI R. K. KHADILKAR : 1} am not
saying ‘no’, but the demand needs to be
placed in the proper context and if a
a propecr footing and you will admit here.. .

SHRI RAJA KULKARN({ : Minimum
bonus has nothing to do with that, with
the productivity.

SHRI DINEN BHATTACHARYYA
The hon. Minister might remember that
the Supreme Court has given the verdict
that the minimam wage has nothing to
do with the productivity. So, the mini_
mum bonus has nothing to do with pro-
ductivity or production as such.

SHRI R. K. KHADILKAR :
enter into a controversy.

SHRI DINEN BATTACHARYYA :
You are giving a cue to the Bonus Review
Committee,

SHRI R, K KHADILKAR :; Sir,
1 am not entering into a controversy whe-
ther it is a deferred wage or something
tinked with profits or some share in the
profits. 1 am not entering into that con-
troversy. That will lead us no where.

1 cannot
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The question to-day is this. Severs
members have pointed out that the Puja
and Diwali holidays are coming and, natual-
ly, the workers are agitated and the trade-
union leaders arc equally fecling concerned
as to how to meet the situation. That
is a genuine concern. But, 1 do not
think, as some hon, Member, 1 think it
was Mr. Bancijee, referred to, that there
is going to ke a strike in Bombay.

st gww W wewn
¥ gniry

SHRi R. K. KHADILKAR : Now,
when  the workers® representatives are
sitting with other members on the Review
Comnmiittee, 1 do not sec any pomnt in having
this type of demonstrative strikes in Bom-
bay because at the present juncture when
the Committee is seized of the entire pro-
blem.

wWEr 4 T
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SHRI DINESH CHANDRA GOSWA-
M1 (Gauhati) Why do you interrapt
the Minister like this

SHRI R. K. KHADILKAR : When
the Commuttee is seived of the entire pro-
blem, 1 ask is it proper for this House
to pre-judge the issue here and now ? That
is the main question...... (Interruptions)
No, Mr. Bhattacharyya

MR. CHAIRMAN
only six minutes more.

SHRI R. K. KHADILKAR : Yes,
Sir, I am finishing, Sir, s policies are
determined and declared one  month
after the Politburo meeting in Calcutta.
They have not declared on the spar of the
moment anywhere what the Politburo
said. So, all policies concerning economy
and the policies regarding wages, bonus-
all these things will have to be considered
properly and keeping in view, as 1 svid,

You have got
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the entire economy as the back-ground.

Otherwise, 1t has no relevance

SHRI S M  BANERJEE What
about my demand ?

SHRI R K KHADIIKAR The

second thing s this I think this1s a grave
rather a deplorable 1 would not call it
failure but 1t 13 so, « on the part of the
working class leadership 1n  the country

AN HON MFMBER  Why ?

SHRI R K KHADILKAR Have you
considered whom you represent ? You
represent only the orgamsed sector Do
you know, the gap 15 ever widening bet
ween those who have employment and
those who are unemployed ? This 18
one thing and you never cared as to what
are the wage levels and what they get for
thetr daily work 1n the rural sector

SHRIS M BANFRJEE Do you know
the gap between what the Birlas arc
earning and what the ordinary worker
1s earning ?

SHRI R K KHADILKAR Let me

go on because 1 have just got only four
minutes

On this owcastion do not expect me to
make an announcement But, as 1 said
earuer, we are seized of the problem

SHRI S M BANERJEE What about
the other problems I have mentioned ?

SHRI R K KHADILKAR
ing to your questions

I am com-

Now, a reference was made to last yeai's
formula, the Bombay formula which was
a sort of an ad-hoc arrangement to meet
a situation n which 1t was indicated that
a review of the present scheme 1s called
for and, therefore, some advance payment
was made That was not a commitment
of increasing the mimmum, but the indi-
cation was a review with some advance
payment That should be borne in mind
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Then, Sir, some questions were raised
by Shn P M Mehta 1 have taken them
down

SHRI S M BANERIJEE
reply to my question also

Kindly

SHRI R K KHADILKAR Yes, 1 am
coming to that they will cover both You
wanted to know about coverage 1 will
come to that intheend Mr Mehta wanted
to know by what time the report of the
Committee will be made available Re-
garding this matter, Sir, 1 would like to
inform my hon friend Mr Mehta that
we do not issue any directives They
are completely setzed of the matter There
are various Press reports Thev are meeting
again 50, 1 presume that they will decide
about the time and whether they should
present an interim report or an Interim
recommendation or whether they should
make only a final recommendation
1 do not think you should expect the Govern-
ment to 1ssue any directive

SHRI P M MFHTA  Government
can certainly make a suggestion

SHR! DINEN BHATTACHARYYA
On mterim report, why are you going back ?

SHRI R K KHADILKAR On the
question of recovery of advances, pending
the review, almost all the industrial con-
cerns have been, not directly asked, but
advised by their own organisations not
to recover the adiances madc and almost
all the industrialist employers have accepted
the suggestion Then they raised various
points, ask the employee to do this and
that Then there was a question asked
regarding the public undertakings Under
the present scheme as modified by the exe-
cutive order, public sector undertakings
get four per cent mmmmum at the present
juncture, it does not matter whether they
are competitive of non-competitive, they
get ex-gratia four per cent
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Now, the question of coverage raised
by the hon. Member remains to be replied.

T would like to mention for the benefiit
of Mr. Banerjee one thing. He iz very
naturally agitated about the Government
employees and employeces in the
Government undertakings and Govern-
ment establishments, Railways, P & T,
Defence establishments and all that. He
knows very well that they are at the present

juncture covered by the Pay Com nission ...

SHRI S. M. BANERIEE : Pay Commis-
sion is not deciding over bonus. The
point is about their coming under the Bonus
Act..

SHR! R. K. KHADILKAR : While
deciding about the increment in emolu-
ments I am quite certain they will keep in
view the general demand also. This is
my view. If they do not do anything of that
sort, it is for the Government, at the appro-
priate time, to consider. .

SHRI S. M. BANERJEE : What about
the unanimous resolution which we passed
in the Consultative Committee ? Have
you forwarded it to the Government ?
Have you found out the reaction of Govern-
ment ?

SHRI R. K. KHADILKAR : It will be
given serious thought. Beyond that no
commitment was made and 1 have conveyed
the feeling, unanimous fecling, of the Con-
sultative Committee to the proper quarters.
In conclusion I would like to say one thing. .

PROF. MADHU DANDAVATE : 1
want to say a word, because I know, the
Chairman will abruptly end this discussion.
You said that we did not take an overall
account of the economic situation because
there was less time; but I concretely said
that, looking to the peneral economi: s .u-
ation, and the availability of resouice,,
if we sit round a table and have a rapport
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with the Central Trade Union Organisa-
tions, some via media can be found out and
some ad hoc arrangement can be made,
but the principie has to be accepted. ..,

SHRI R. K. KHADILKAR : [ would
like to remind Prof. Dandavatc about
one thing. If he takes the entire picture
of the economy into consideration at the
presont juncture, he should have said :
onus--yes, it is a legitimuate demand
and we will agitate for it, but at the same
time we will tcIl workers to meet the demand
of the economy. There are those who
are unemployed; there are those who are
getting less; there are others who are com-
paratively stronger; it should have some
link with higher  productivity. No
Member has cared to make that points,
1 must say that. I do agree that hon, Mem-
bers have mentioned generally. ...

SHRI DINEN BHATTACHARYYA :
But that was not the issue. The hon.
Minister is making aspersions that we are
not championing the cause of the rura
poor. But that was not the issue under
discussion. ... (Interruptions)

MR. CHAIRMAN : Running commen-
tary throughout is not good. Let there
be no interruptions.

SHRI R. K. KHADILKAR : In con-
clusion, I would like to reiterate again that
we are seized and the committee is seized
of the matter. We know that this demand
is agitating the minds of the workers. There
is also a growing demand from the side
of those who are not covered under the
scheme. 1 have taken note of it.

19 hrs.

But an important thing which I would
like to tell my hon, friend is that while
making these claims they have also to
bear in mind the widening gap between
those who are not privileged to have any
employment whatsoever, and whose number
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is growing, those who are in the villages
1 the unorgamsed séctors

SHRI C K CHANDRAPPAN But
who 15 redponsible for 1t?

SHRI R K KHADILKAR So, let
the working class leadership not have a
narrow vision and only look to the small
orgamised sector Prof Madhu Danda
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vate will bear with me on this point that
equal emphasis henceforth should be placed
on production and higher production so
that we can meet the requirements of the
situation

19 01 hrs.

The Lok Sabha then adiourned till Eleven
of the Clock on Friday, September 1,
1972/ Bhadra 10, 1894 (Saka)
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